
 “SII  Message  from  R.S.

 Clause  35

 That  at  page  42,  after  line  29,  the
 following  be  taserted,  namely

 “GH)  the  amalgamated
 gs

 y
 absorbs  in  full  the  s  and
 labour  borne  on  the  rolls  of  the
 amalgamating  company  at  the
 time  of  amalgamat.on.’’

 Clause  20
 4  That  at  page  16  clause  20  be

 omitted.

 Clause  2
 §.  That  at  pages  16-17,  clause  2!  be

 omitted.

 THE  THIRD  SCHEDULE

 6.  That  at  page  बईना

 (7)  line  rs,  the  brackets  figures  and

 ‘lee  a
 (3)  (i),  (3)  GA)”  be  omitted;

 an

 ‘GMGIPND—L—8r9  L.§.—998>

 JULY  2a,  877  Bill  Returned  by  R.S.  312

 &
 lines  37-i9,  the  words  “‘Fourrupees
 sixty  paise  per  thousand”,  “One

 rupee  and  aixty  paise  per  thousand”
 be  omitted.

 FINANCE  (No.  2)  BILL,  977

 As  ReruRnep  By  Raysya  SABHA

 SECRETARY:  Sir,  I  lay  on  the
 Table  the  Finance  (No.  2)  Bill,  १977
 which  has  been  returned  by  Rajya
 Sabha  with  amendments  as  recommended
 by  that  House.

 MR.  CHAIRMAN :  The  House
 stands  adjourned  till  r:  A.M.  tomorrow.

 78 *  77  brs.

 The  Lok  Sabha  then
 adjourned

 all
 Eleven  of  the  Clock  on  Friday,  July
 29,  977/Sravana  7,  899  (Saka)


